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, " GOVERNMENT OF INDIA. .
LEGISLATIVE DEPARTMENT,

L : .
PROCEEDINGS OF THE OOUNCIL OF THE GOVERNOR GENERAIL OF INDIA
* ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS

tm_DEa THE PROVISIONS OF THE'INDIAN COUNOILS ACTS, 1881 T0O.1809  ~
(24 & 25 Viot., c. €7, 65 & 68 Vict, c. 14, AND 9 Edw. VIT, o )

The Councxl mef, at the Council Chamber at Vi:ereghl Lodge, Bunla, on
o . Wednesda:, the 16th September, 1914,

t - PRESENT :

Hxs Excellency ‘BaroN HirbrNGE OF PENSUURST, P.C,, 6.0.B;, G.0.X 6,6 0.¥.0,
- 6.M.5.I, G.M.LE, Viceroy and Goverdor Generil, pre ud'mg,
B o and 45 Members,,of whom 37 were Adghtxo_nal Members.

N '.;. .

S0 STATEMENTS LAID ON THE TABLE.

i‘"- - The Hon’ble Sir Reginald Craddock :—¢ I beg to lay on tlie
“ ﬁahle a fStatement® giving the mformauon regarding -medical educatmn among
“e:Iidian women, which Vs promised-in ‘the reply given - by .me :to 'the question
askéd by the How'ble Sir Fazulblioy Oummbhoy at-the meeting of the Legisla-
1\'0 Oouuonl hel«l on: ‘the 9th 'Maroh 1913 . ~

2l The Hon’ble Sn Regmald Graddock 15T -als6 beo to lay on
“flie tible gtateniantst for-the ycars 1910-13 giving the information. Thich was
promised in ‘the reply given by me to the question regarding the =cour'ty
furnished by newspapers and printing présces; which- was asked by the Hon’ble
RN Qumrul JHuda at. the meeting of the Le"lslatwe Counul held on .the 9th
anruh 1914

ST ® Vids Appendix A (pp. 8568, postis
‘r‘\, — ‘ Cael - 41 FiJe Appondices B to B (7. thQ_J'f, .po‘t!).



6o QUESTIONS AND AUSWERS.
[, Qhuznati ; Ur. Maxw: 1l ] [16T1t SEYTEMDER, 1914.]
" QUESTIONS AND ANSWERS.

‘The Hon'ble Mr. Ghuznavi ssked :—

Numbor of 1. “(a) Isit a fact that the total number of appointments ia all grados of
Eindus 2%4. the service from Its. 50and upwards in the Yosial Department th roughout the
:ﬁmm‘:,‘".‘a“.. Presidency of Bongal is 1,488, out of which (i) 1,807 are hold by Hindus, (4i) 67
mad Tole- by Burasians and others and (§is) 89 by Mussalmans ? -

g}m in (b) Isit a fn& that the total number of appointments in all grades of the
ngal, on .

sslary'of  gervice from Rs. 50 and upwards in the Telograph Department throughout the
wpwards.  Presidency of Bengal is 703, out of which (i) 200 are held by Hindus, (§i) 494

by Burasians and others and (iii) 9 by Mussalmans ?

(¢) If so, will the Government be pleased to state whether thoy propose to
consider the desirability of taking steps so that Mussalmans may get a larger
share of appointments in the Postal Department and that both Mussalmans and
Hindus may get a larger share of appointments in the Telezraph Department
in Bengal ?

(d) Will the Government be pleased o lay on the table two lists, one for
Postal, and the other for the Telegraph Department giving details of all the ap-
pointments held by Hindus, Mussalmans, Eurasians and others in all grades of
the service from Rs. 50 and upwards in the Presidency of Bongal ? "

The Hon’ble Mr. Maxwell replied :—

*“ (a) and () The distribution given by the Honourable Member shows the
number of appointments held by Hindus, Muhammadans and others, respective-
ly, when he asked a question on this subject on the 9th September last. The
present distribution is shown in the statements ®* now luid on the table,

. (¢) (i) Inthe case of tho Post Office all officials who are empowered to
make appointments have been instracted to encournge applications for employ-
ment a3 clerks and sub-postmasters from suvitable Mluhammadan candidates, bat
the number of such applications is at present comparatively small. ‘Ihere are,
relatively speaking, a considerable number of suitable Muhammadan candidates
for appointment as Superintendent of Post Offices and every effort is made to
give them a due proportion of these higher posts.

(39) In the case of the Telezraph Depirtment the Honourable Member is
referred, a3 regards appoint ments to the superior grades, to the debate in this
Council c . the resolution inoved by the Ion'ble 3r. Gokhale on the 8th Alarch,
1911. Owing to the suspension of recruitment, in view of the amalgamation of
Posts and Telegraphs, nv appointwents to the superior establishment have besn
made sivce that date,

_ In the upper subordinate and subordinato establishments, all appointments
on salarirs ranging between Rs. 60 and Rs. 500, with the oxocption of a com-
paratively small namber ef clerkships, must be held by men who join the
Department as telegraphists after a courso of training as paid probationers in
the training classes. Io the Post Office practically all the signalling appoint-
ments are-held by Indians, while in the Telegraph Department tweuty-five per
cent of the vacancies for tclegraphists throughout India and Burma are re-
served for Indiauns, ar' Mahammadans and Hindus are afforded equal op-
pportunities of securing these appointments. '

, d) 1beg to lay on the table statements® showing separately the nun
nppoi(ntments now held in the Presidency of Benggal by H’indm, l?mng
madans and others in all grades from Rs, 60 and upiwards in the Post Office
and the Tclegraph Department, respectively. I may explain that the state-
ments inclade tho head-quirters’ staff of both depariments and also the ppoint.
ments on Rs. 50 and upwards in the ottice of the Dircotor-General.” -

* ¥ids Appendices ¥ and G (pp. 219 =272, pous). -



QUESTIONS AND ANSWERS. 67
[1824 BrereypER, 191-1-] [Jl' v Gluznaci; Sir Hurcuuré Buller.)

Th\., e Hon'ble M.r. Ghuznevi asked :— . )

“ (a) Will the Governmeut be pleased to state what is the total amount Aceruca
of monev which has acerued as interest up to date from the time af thecreation tho monsy
of the Bavines Banks on tho monoy deposited in the said Banks throughount grﬂ“’g’ld,
the whole of India by Mussalman depositors, if any, who have not drawn and e e e

Bavi
. have’ expressed an intohtion not to draw any mongcy as mtercat owing to their Banks and

!
 religious susceptibilities ? - 2?‘:‘:’;?:;3‘;

for Mus

(b) Will the Gavernment e pleased to state whether they will take steps 5::.“““_"
to devote that amount for the purpose of Mussalman education P **

L J

The Hon'hle Sir Harcourt Butler replied —

a) “A smtomcnt‘ giving such information as js available is laid on the
table., The Hon'ble Member's attention is invited to the explanation which
: accompanies it.

. (b) The Govcrnment of India consider that the course sdggested would

be incounvenient in practice  Large grants have recently been given for
education from general 1evenues, zmd special Muhammadan institutions have S
had their share of these grans. The Iou’ble Moember is referred to the com-
muniqué on the subjeot of grants -to Muhammadan Educational iastitutions
1ssm,d on the 22o0d August, 1914, ‘

A

' 7The Hon'ble Mr. Ghuznavi asked :—

8. ¢ With reference to the question put by me at the mecting of the 3:.“:.’:}:’ :
Imperial Leglslanve Council Leld on the 17th Se tember, 1913, with revard to for,Bin
religious training for Mussalmans as well as for Hindus and the answer by the
Bon ble Sir Harcourt Butler to the effeot that ‘The Government of Irdia are
sensible of the importance of religious instriction and also of the difficulties
which attendelit. They Liave addressed the Local Governments on the subject

" ppd await their replies,’

M'

(a) Will the Government be pleased to state whether the said replies have
now been received P If 50, do the Government propose to lay the same on the
table 4 : - :

..(D) With roference to the same question and answer as given by the
Hon’ble Bir Harcourt Butler, will the Goverament be pleased to give details of
the °®large number of ahenat‘ons of State revenucs iwhich existed before
* British Rulo and which have been confirmed by the Government of India for
- the purpose of Hindu and Muhammadan religious endowments ’ and state what
sum they amount to ?

(o) ‘What is the amount of the sum that is given annually to meet the
N cost of 1ehvmus teachers for non-Christian tnoopa? "

. f

The Hon 'ble Sir Harcourt Butler rephed -

i L (a) All Governments have not yet given final replies to the letter address-
ed to them by the Government of ludia on the subject of religious and moral
instruction. hen the cor respondence is complete the Gover nment of Indig

. W 1ll consul er the question of its pubhcahon

] 1':' i (b) The Government of India are not in possession of figures for the
S wlmle of India; In the Madras Presidency, the net assessment on  land alienat-
;"gd for the support of temples, mosques and other religious buildings and for the
“~~Iipaintenahce of the services therein as settled by the Inam Oommssxon of
271859-60 amounted to Rs. 82,62,262. In {he Bombay Presidency, land bearing
e an assessment of Rs, 8,96,877 was alienated for the support of veligious iusti.

tutmns and cash grants to-tho value of Ts. 2,22,668 annually were confirmed

9 Vide Appeadix I (p. 223, post)s




€S QUESTICNS AND ANSWERS.

[&r, Ghusnavi ; Sir Hareourt Dytler ; [16TH BrprEMBER, 1014.]
Sir Reginald Craddook.] ‘

. . : ' - % of tho Inam Com-
in perpetnity for the same object as the result of tho work of ¢

misl;;iblu of~{852. These figures, howover, do not r.epresent tho total grunts
inade for all roligious purposes oven in these Prosidencics.

¢) . The maximum sum ad:missible on account of tho' Qosit of religious
teixch(ex?s for non-Christian troops is Ks. 48,960 per annum. This nm(:n_nt bo.vz-
ever hasnot yet been fully worked up to, owing to the fact tiat cer T“ utll.l ;
" of the Indian Avmy, which are entitled to religious teachers, have not applic
for sanction to their establishment, such sanction being ndcessary boforo the
cost can be borne by the State.”

Fhe Hon'bie Mr. Chuazngvi asked : —

. 4. “(a) Have orders of the Secretary of Sfate been received regardiog the
-Daces v detailed features of the Dacca University Scheme ?  If so, do tho Government
Behema — propose to lay the same on thse table ? '

(3) Will the Government be pleased to state when thay ;»m‘poi!e to intro-
duce legislation for the establishmant of the Dacos University ? *

The Hon’ble 8ir Harcourt Butler teplied :—
“ (@) The orders of ths Secretary of &tate regarding tho detailed features
of the Dacca University Scheme have not been received.

(b) Government are not yet in a position to state when lezislution for the
establishment of the Dacea University will be introduced. ”

The Hon'ble Mr. Ghuznavi asked : —
5. *“Will the Government be pleased to lay on the table a- statenyent show-

vor  ing thetstal number of pilgrims that have left for the Hedjas from the different,
- pipres* Presidericies and Provinces of India during the last 10 years ?

. ,, for t‘h‘?
duizge  The Hon’ble Sir Harcourt Butler replied :—
yoars. *“In reply to the Hon’ble Member’s question, a statemerit ® is placed on the

table giving the figures requiréd for tho 10 years ending with fie year 1912,
Figures for 1913 have not yet been received by the Government « © Iudia.”

The Hon'ble Mr. Ghuznavi asked : —
6. “Have orders of the Secretary of State been reccived with regatd. to the
proposals relative to the distribution of the Judicial branch.-of the' Provincial Civil
Distrivation SErVice between the three provinces of Bengal, Bihar and Orissa and Assam,
o Jesot andinther.iiter of promotion and prospects of Subordinate Judges and Munsilis
© Erovinctal . in the Presidency of Beogal ?- If so; till ths Government be pleased' toktato in

o -;;g;:,_“d detail what they are ?

The Hon'ble Sir Reginald Craddock replied :— . -
* ] lay on ths table a'statementt which will, T think, give ths‘information
desired. ”

The Hon'ble Mr. Ghuznavi acked : — ‘
o 7. “Vith réfefence to my question and the answer.given by tho Hoa'ble
oo i Hegindld Craddock st the meeting of the Tmperial :Legislative -Counoil on
N A e ']f‘{t!'i"Stfpfegxbef, 1913, with regard to my propossl that Govérnment should
: bring’ina "Usdry ‘Bill dad the ‘recent resolution issued by Government ‘anent

. PP . . P PP 20 PP POt

* Viide Appendis I (p, 824 cst).
{4 ¥ide Appendix 3 (pi 2235; posl). -
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QUESTIONS AXD ANSWEKS. 69

[16rn BErYEMBER, 1914.) [Sir  BReginald Craddock ; Mr. Gluznavi;
Ay, Gillan; #r. Sitanalh Ray ; S U, P,
Burt.]

-

thereto, will the Government now be plcascd to state——
(1) whether Government have decided to nundertake sych legislation ?
(2) If the answer to the above question be in the affirmalive, w hen such
. legislation will be undertaken ? and
(3) what lines such legislation is likely to take ?

‘The Hon'ble Sir Regma,ld Craddoek replied :—

“The Hon'ble Momber is referred to tho Home Department letter,
" No. 1052-1068, dated the (ith'July, 1914, which was communicated to the press
+ but of which I can give him & copy if desired. Pendmo the receipt of the
rephes to that reference, the points raised by him remain undecided.”

The Hon'ble Mr. Ghuznavi asked :—

8. “Will the Government ba pleased to lay on the fable, when ready, 2 Exess

statement showing the Excise revenuo in the “lifferent Presidencies ¢ and Pro- Bifereat>

vinces of Indin durmg the last 15 yoars Y ‘ Py

ces of India
duringlasg
15 yeara,

The Hon’bie Mr. Gillan rephed —

«A gtalément® is lzucl on the table gwmg the information desired by i.e
Hon’ble Member.”

as

The Hon'ble Mr. Sitanath Ray asked :—

9, “In countinuation of my question regarding a rml\my lino connecting Prejoctea
Caloutta with Barisal, put about this time last year in this Oouncil, and ia 0 Jins Codneot.

view of the resolution on this subject moved in the Bengal Legislative Council 015& tta

on the 6th August last having been accepted by the Local Government, will Bartsar
the Government be pleased to “make n detailed and definite stalement regarding
this p1 ojected railway line with special refercnce to the following pmnts —

-(a) the alignment of the projected line ;
. () e estimated cost ;
" (¢) the estimated earnings ;
~ (d) the gauge t» be used in the construction of the intended lines; and
.-'“(e) #7g time when it would be taken in hand P

;:The Hon’ble Sir. H. P. Burt replied :—
' x 247(a); (b) and (¢} The information asked for cannot be furnished as the
e detaﬂed survey of the line hus not yet been completed, .

Ay (d) The line will be located as for the &’ 6" gauge, and it is probable
2 ﬁhat this gauge will be adopted, if ahd when construction takes place. -

(e) Government are mot in a position to supply this iuformation at pre-
aent ”

The Hon’ble Mr. Sitanath Ray asked :—
4054 (a) Is it a fact that several kinds of kerosine oil, called white oil, are importatton " .

white cil

Jmport.cd mto this country from America and sold here, not as kerosine 011 but a: Kerosno ..

0d “hnte oil P : . {’.‘:;ﬁg* S
. (b) Is the above oil much cheaper than mustard .oil and ghee, and is it phalaiive
bomg largaly atilised for adultoratmo mustmd il and .ghee by .traders and{{“:’;g_g:_ -
' shop -keepers. ? : ot

ltnﬂ&

: ¢ ide Appeads K (p 225, o).
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70 QUESTIONS AND ANSWERS,
[Sir Larevurt Buller ; KMr, Huda.] [16rE SErrENBER, 1914

() Isit, a fact that mustard oil and gheo are cxtensivoly used by tho
Indians in tho preparation of almost all their articles of food ?

(@) Ts mustard oil or ghee when adulterated with white oil injurious to
humon health ? '

(+) Isit a fact that the adulteration of the various articles of daily con-
sumption such as ghee, mustard oil and specially milk has” created fuolings of
alarm and uncasiness in the minds of the prople ? .

(/) If the answers to the above quostions are in the affirmative, will the
Government be pleased $o state whether it would take any legislative aotion in
this matter in the way of passing an All India Food Act on the lines of the
English and American Acts for the prevention of such adulteration ? If so,
when ? . .

(9) Isit a fact that the Government of Burma has, at the instance of the
Burma Chamber of Commerce, recommended to tho Governmont of India the
introduction of a legisla:ive measure for prevention of adulteration of food-

stuffs ?

‘The Hon'ble Sir Harecurt I utler réplied :—

“ (a) So far as the Government of [ndia are aware white oil is nof imported
into In.dia from America. The following quantities of the oil were imported
from other countries, mainly QGermany, during the last thres years :— '

L 191118 . 1,750,420 gallons.
191213 vos 2,266,238 »
1018-14 iy 2,668,153 v

(8) The answer is in the affirmative. The a.verage wholesale markot priées

" in Caloutta of white oil, mustard oil and ghes are as follows :—

Yhite oil Rs. 11-8-0 to Rs. 13-4-0 per maund,
Mustard oil Rs. 16-3-0 per maund.
G-:e Rs. 48-0-0 to Rs. 49-13-0 per maund.

Ttis understood that the white oil imported is used mainly as an adul-
terant of ghee and vegetabl - oils,

(¢) The Government of India 2re aware that ghee and mustard oil are
extensively used by Indians in the preparation of many articles of food.

(d) The extent to which such adulteration is noxious depends entirely on
the nature and amount of adulteration.

(¢) The Go:ernment of India are not aware that the adulteration of food-
stuffs has created alarm in the minds of the genorality of people in India.

{f) The -Government of India have had under wonsideration for some
time the sabject of the prevention of the adulteration of foods and drugs and
have inquired from . Local Governments and Adminpistrations as to the desira.
bility of legislation and as to the form which sach legislation, if approved, will
yet take. All replies have nut been received.

(7) The Govornment of Barma have recommend=d the introduction of
legislation for the prevention of the adulteration of food.”

The Hon’ble Mr. Huda asked :—
. 11, “{a) Has the attention of the Government of India been drawn to the
questions pat “and ‘answerd given in the Legisiative Council -of Bihar and
Orissa on the17th January, 1914, on the subject of the effect on the Provincial.
Judicial B-rvice in that province of the divisim of the cadres whioh followed
on the territorial distribution of Bengal ?



QUESTIONS /&ND ANSWIEIRS, ) 1

[1GTu SErrEMBER, 1914.] [Sir Reginald Craddocl:; My, Hude ;
. Sir Hareowrt Buller.)

() Has any rvemedinl action been recommended to the Government of
Tndia by the Local Govorument and if so, will the Government of Indiastate 118,
naturcand the action it is proposed to take ?

'The Hon’ble Sir Reginald Cra&dock roplicd ; —

** (¢) ''he answer is in the afirmative,

() Both the Local Government and the Government of India recognizo
that some measure of temporary relief is justified in respect of certain grades of
the Provincinl Judicial service in Bihar and Orissa adversely alfected by tho
recent oadro distr 1but10n, and it is hoped to make pubhc shortly the remedial
treatinent decided upon.”

The Hon’ble ¥r. Buda asked: —.

12. “ Do the Government propose to lay on the table (a) opinions on the Report of
Report of the Patna University Commitiee submitted by different public bLodies, umy
associations and individuals to the Government of Bibar and Orissa, and (b) the ¢
report of the Select Committee appointed by His Honour the Lieutenant-Gov-
ernor of Bihar and Orissa to consider these opinions ?”

Thke Hon’ble Sir Harcourt Butler replied : —

“ The Government of India have not received the opinions referred f{o by
the Hono'ble Member on the Report of the Patna University Cowmmitfee, nor
the report of the Select Committee to which he alludes. N

The Hon’ble Mr. Hudsa asked :—

13. “(«) Has the attention of the-Government heen drawn fo the question wessias
asked by the Hon’ble Khan Bahadur Baiyid Fakhruddin regarding the practice m?i m
of removing Indian shoes before entering Oourt rooms and the reply given ® ‘
thereto by tbe Hon’ble Mr. McPherson on the 6th April last in the meeting of
the Council of tbe Lieutenant-Governor of Bihar and Orissa ?

(6) Does the Government contemplate modification of the resolution of
the Government of India dated the 19th March, 1868, and referred to in reply
by the Hon'ble Mr. McPherson ?” -

‘The Hon’ble Sir Reginald Craddock replied : —

* I'he Government of India have seen the question and answer referred to.
In . ereply given the Local Governmeut stated that considerable diversity of -

""" practice prevailed in the law courts of the provinge in the matter of the re-

moval ‘of shoes, and added that they did not consider it necessary or desirable

T to. lay down any hard and fast rule for the guidance of judicial officers, but
“".were toutent to leave the matter to the good scnse of the Courts and the good

~ feeling of the public. The Government of India consider that the attitude
‘udopted by the Local Government was correct and do not propose to issue any
further orders.

".

‘ ‘I‘he Hon'ble Mr. Huda asked :—

L " 14, *(a) Is it a faot that the majority of the Mussalmans and the Hxndus motlon
N " of the | now Provinco are in favour of an ' l1slamic College being erccted along mw c{,’,’,?g; :

':.mth other Colleges at the creation of tha Patua Umvarmty ? BT | Al e

- thoPaimali ‘
(b) If so, does the Government propose to erect an Islamic Oolleoe si‘de By ziveralty |

| suk w:t" othier Colleges in the University of Pataa ? ”

-—
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72 QURSTIONS AND ANSWERS,

[Sir Barcouré Butler ; Xr. JTuda ; Sir Robert [16rn SEPTEMBER, 1014.]
Carlyle; 2Mahargja 2. O. Nandi; Sur .
B. P. Burt; Mr. Ghusnavi.]

-

Thé Hon'’ble Sir Harcourt Butler replic? :—

“The reply to part (a) of the question is that the Government of India
bavc no information on the subject beyond that contained in the first paragraph
_on page 26 of the Report of the Patna University Committee, This being so, it
is not possible to give a reply to part (b) of the que-tion.”

The Hon'ble Mr. Huda asked : — ‘
15. “(a) Isit a fact thut thore has been delay in building the High Court
at Bankipore P -

(b) 1f so, will the Government be pleased to state the cause of the delay and
the approximate time within which the building of the High Court is to be
finished and the High Court is to start its work P

The Hon’ble Sir Robert Carlyle replied :—

‘ (a) No delay bas taken place in the building of the High Cowmrt at
Bankipore. - , ~

(b) 1t is anticipated that, if nio adverse cirtumstances arise, the building
will be complete! and the work of the High Court commenced towards the
end of 1915.” '

he Hon’ble Maharaja M. C. Nandi asked : —

o . 16. “ Will the Government ba pleased to state whether the Railw 'y Board
i Atrisan - have placed any order for South African coal for Indian Railways, and, if so,
3 b what is the amount and value? ”
L The Hon'ble Sir H. P. Burt replied :—
< % No orders have been plac:1 since 1912 for South African coal. In that
year 2,28,700 tous were ordered for delivery in 1912 and 1918
‘}I'h‘g Hon’ble Mr. Ghumavi asked :~
. Bupater 17.'“ (8) Will the Goverrracnt be pleased to state what steps are being
> @emor o taken to combat the ravages of malaria in different parts of India, particularly
-differeat -~ Bengal ? ,
(b) Is it a fact that penple of ‘certain -districts and ‘sub-districts of Beognl,
A such as Mymensingh-and Tangail, are suffering excessively this year from
‘c,: : . malaria ? - -
T _ (¢) Will the Government & pleased to state what steps it is proposed to -
;( " take to mcet thie special case ~¢ Bengal ? -
R e T :
) Thé Hon'bls Sir Harcourt Butler replied :—
" (a) The Hon’ble Member is referrcd to the annual reports of the sevoral
provincial Banitary Commistioners, which give detailed accounts of measures
: which are being taken for dealing with malaria, and to paragraphs 18 and 19 of
... »"  the Baoitary resolation of the Government of India Nos. 888-008, dated the
, S 2.3'4}??79}9.“?: S -

. e .. "
LT
RN

';'

5 eI () The' mortahty “frot fovet in Behgal up to June was not ‘exoossive,

‘The @gvernment’ of -India “have no information -as to 'a severs outbreak of

-‘melaria at Mymensingh.and Qangail and other parts‘of Bengal,

i :":(c)-déals -with a: matter with which fhe .Loonl Qovernment j i
‘etbnncerned, and the question is one which may appropriately be as’l:e?lﬁit:n ‘:!lxi
Local Council. ‘ ' '



QUESTIONS AND ANSWERS. "8
|16ra BrprrAnER, 1914.] [Ur. Ghuznavi ; Sir Reginald Craddock.]

' The Hon'ble Mr. Ghuznavi asked :— )

18, “(«) Will the Government be pleased to sfate whether they propose Seasiestion

to contribute "any sum towards the upkeep of the Calcutta School of “Tropical yprssper

Medicine hesides providing the six lakhs for the site and laboratory ; arcd, if the schoel :;
an:wer is in the afirmative; the-amount of such contribution ? : Hcdistae,

(b) If a Pasteur Institute be lo~ated in one of the wings of tlp‘i_s insfitution,
will the Government be pleased to state what sum they would be likely to grant -»
towards it?” - ' : p

The Hon'ble Sir Reginald Craddock replied :~

“ (a) The recurring charges of the Calcutta School of Tropical Medicine
will be borne by the Local Government assisted by contributions which have '
been generously offered. ‘The Governing Body of the Indian Research Fuud
Association have agreed to contribute the pay of tha Professors of Patliology
and Bacteriology, and Protozoology for five years.

(4) The Government of India have received no proposals from the Govern.
ment of Bengal with reference to the loca:jon of a Pasteur Institute in a wing of
the School of Tropicil Medicine at Caleutta. Seeing, moreover, thiat the patholo-
.gical and research laboratories attached to the School and the Calcutta Medical *™~ ™ -
College. fulfil all the functi~ns of a Pasteur Institute with the exc plionof an

an{i-rphio treatment, the Governwent of India do not think. it necessary to - E
consider the question of a grant-in-aid for this purpose,” : SRS
The Hon'ble Mr. Ghuznavi asked :— I

2

- 19.-"(a) Isit the rule that pilgrim ships bound for Jeddah are reqmredm *
to ga_ll;i;t Perim on their.outward-jouraey from Bombay to Camaran; only in the sstimgas ~ :

B s " n A 0 pr iy Lt
_ eveot of a case of plague, cholera or other infecticus disease occurring * amonig frl{xlm Ry
-the pilgrims between Bombay and Aden? - SO P eer

. (b) Isit afact that last year majority of pilgrim ghips with clean bills of
“health and without any -case’ of any infectious -disease occurring among the

‘pilgrims_were, on their arrival at Aden, still ordered to call at Perim on their
way to the quaranice station of Camaran ? . L

¢ (e) TIsita fact that when the attention of the Port Health Officer of Aden, ey
-~"Major King, was drawn to it, he promptly rescinded.the order and allowed the
B, N..*Bahrein® and all ships that came after her to proceed direct to E
- Cararan P o S ' in

'y

T (d) Is it & fact that this year the 8. 8. Sumatra? -as well as the 8. §

+“Akbar"'which carried the first batch of pilgrims were ordered by a new* Port

> Health Officer in the place of Major King, to call at Pefim, and it was only

~"when the Captains of the two boats profested and produced a copy of the stand-
ing: orders of the Government as obtained from “the Health Otficer of Bombay

=+ that-they-were allowed to proceed direct to Camaran ? S P A e

~"-2%0:1f the ‘answer to part (d) isin the affirmative, will the Government e

. pleased to state whether it is proposed fo take stepy ‘o keep the Aden Agthori-

- 7 ties informed of the orders of Governmont o that proceedings lika the above on -

; ' T OO f i

o

the part of the Port ,gutllorigiesi_!n@): ;b'_e!.avdidé(;.in.fu_turp?

%7 5 Will the Government b pléased to state Whether .they will “consider ¢ g ~
.- advisability of making the same rule hold good.as ésanls.zailing- at. rgfi;i l;% TR
*pilgrim ships on theirhoméward jourmey 2+ 7 T T .
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4 QUESTIONS_AND ANSWERS.

[Sir Harcourt Butler ; Mr. Ghuznavi ; [16rn SEPTEMBER, 1914.]
Sir Reginald Craddock.) |

The Hon'ble Sir Harcourt Butler replied : —

* (a) Pilgrim ships proceeding to Jeddah are required to call at Aden only
in the event of plague being discovered on such vessels at Aden and between
Aden and Porim.

Detailed information on the points referved to in clauses (4), (c) and (<)
is not available; but the Government of Bombay rep.rt that pilgrim ships with
clean bills of health were ordered to call at Perim by the former Purt Health
Officer, Aleo, and that the present Port Hoalth Officer foilowed the same
procedure in certain cases this year also. He has now ceased to do so. The
Government of Bombay will be asked to instruct the port health authorities
at Aden with a view to prevent a recurrence of such proceedings in the future.

As regards the last paragraph of the question, the present practice is to
examine overy refurning pilgrim ship at Perim. On the outward journey,
pilgrims have to undergo a careful medical inspection at Bombay prior to
embarkation ; but, as no medical examination of returning pilgrims is held at
Jeddah, it has been thought desirable from the sanitary standpoint that every
ship should call at Perim on the return journey. It is probable, however, that
this point will be shortly considered by the Pilgrim Committee, Bombay."”

The Hon'ble Mr. Ghuznavi asked :—

Beditrt e . 20. “ (a) Will the Government be pleased to state what is the total number

proportton

o »y

Civil S8uar-
prmated

the

of
Mty
Assistant
Surgeons,
under
QGovern-
ments.

’ Won

to

. tachedte _, more than 3 or 3decades ago and bave not been rev

Conrts
in Indis.

of Military Assistant Surgeons who are serving under the Local Governments,
and what is the number of C:vil Surgeoncies that have been filled up from
amongst them ? .

(6) Will the Government be pleased to state what is the total number of
Civil Assistant Surgeons, and what is the number of Civil Surgeoncies that have
been filled up from amongst them ?

(e} Will the Government be pleased to state whether they would consider
the cesirability of making any redistribution ia the proportion of posts held by
these two classes of officers? If not, will the Gorernmeat bc pleased to state
their :e-sons ?

* ThLe Hon'ble Sir Reginald Craddock replied : —
* The figures asked for by the Hon’ble Member are as follows :—

Numtber of Military Assistant Surgeons serving under local Govern-

mezts - s ... 166
Number of Civil Surgeoncies reserved for them s ... B0
Number of Civil Assistant Surgeous setving under local Govern-

ments wee 154
Number of Civil Surgeoncics reserved for them eoe .. 36

Givil Assistant Burgeons belong to purely provincial services, but
.figures as regards t-zm have been oo?npil from the best information avaﬂa‘tg:
without a general reference. iy

As regards head (c) the Hon'ble Member is referred to paragmph 2 of
the Despatch No. 2, dated the 6th March, 1914, which was published for general
information at pages 1275-8 of the Gazetle of India of the 1st August.”

The Hon'ble Mr. Ghuznavi asked :—
" .- 21. “(0) Isita fact that the salaries of peons. attached to the Qjyil and

s, Criminal Courts (partioularly in the Mofussil) lh;;aghont India were fixed

since ?

b) Is it a fact that the salaries of - i i
only(? ) Isit a fac e salaries of peons range from six to eight rupecs



QUESTIONS AND ANSWERS, ; 75

[16rm SErrEMDER, 1914.] [Sir - Reginald Craddock ; AMaharaja Ranajit
Sinha @ My. Gillun; Sir Gangadhar
- Chilnuvis. ]

(0) Js it a fact that the cost of living has considerahly increased within
the last 2 or 3 decades ? ) '

(d) Do the Government propose to take any steps to increase their
-salaries P

The Hon’ble Sir Reginald Craddock repliod :—

“ It is not possible to give categorical replies to questions of this kind con-
cerning the whole of India. The adequacy of the salaries of peons attached fo
civil and criminal courts is essentially a matter for the differeut local Govern-
nents toconsider  Conditions are not the same in all Provinces or even in all
parts of the same Province. In some Provinces, the scale of pay has already
been considerably improved in recent years, while in sumo others the matter is
engaging the attention of the local Government. Any proposals that may be
received for improving the remuneration of this clas: of Government servants
‘will receive the sympathetic consileration of the Government of India.”

/

The Hon'ble MaharajaRanajit Sinha of Nashipur asked :—

22. ¢ (a) Isit afact that since the outbreak of Eur()pean War there hagBiseinthe
-been considerable rise in the price of fvod-stuffs and other necessaries of life in food-stnms -
all the Proviuces ? : . &“3-"'3'& :

(5) ‘1t so, will the Government be pleased to state. what steps, if any, théy
propose to take in the matter ? *

The Hon'ble Mr. Gillan replied : — :
“ (@) and (b). Immediately aftec the outhreak of war, there was a general
upward movement of prices in Indis. Inquiries which were at once instituted
by the Government of India, however, showed that prompt measures were -
being taken, where negessary, by Local Geversments and Municipal Autho-
rities, to check this movement. - Asa result, prices are now generally normal.
Tthe only serious increases which have been maintained are in the prices of
‘refined -sugar and Liverpool salt. The rise in the price of suzar iy due to
short shipments to this country, which is dependent on Java and .Mauritins for
_ ldi'gé quantilies of suga>. The Government of -Igdxa are ‘.vatchmg the situ-
ation garefully, but the inoreased price appears inevitable owing to the stoppags
of large exports of beet sugar from Germany and Austria-Hungary to the .
United Kingdom. The shortage. of Liverpool salf is due to the temporary
~“smsvension of sailings from tho United Kingdom. A fall ia price is asticipated
s s0oi.a8 the normal traffic has been restored. The price of Indian salt has

ot been affected.
ok *']_{he} oveinment of India are satisfied that the Local Gavernments and )

' Administrations are taking all necessary steps in' this matter, and they do nof
therefore propose to take any action at present. »

_‘ Theﬂon’ble €.r Gangadhar Chitnavis asked :—

x93, “Will Government be pleased to state what, if any, encouragement does Arrauge- - .
" Government - intend giving to the local wanufacturing of stores necessary for '-'r}:nljgljo{ o
~ the use_’,i)fg,spiuding and weaving mills, owing to the stoppage of all such articles %m R
 from Gerinany nnd Austria, aud to state if ary attempts have been made to help of spianizg -
*“people ‘¢oncerned in- the "Mill and other iudustry to bring in necessary stores weaving % .

§ ",‘~ T ‘. . » . ’,’

“_f,f,‘m-.‘ _othern countries whero they may be availible ? xtopped

L Garman
and Au{rjg,



"6 QUESTIONS AND ANSWERS.

tj!r. Gillen ; Sir Gangadhar Chitnap's ; Sir [16rit SEPTEMBER, 1914.]
Wiliiam Hleyer ; Mr. Albott ; The )
Commander-in-Chief.]

The Hon’ble Mr. Gillan replied :—

“ Government are cou idering the whole qurstion of providing from
fresh sources impor!s hitherto obtained from Gerrany and Austria, They are
not 4 present in a position 10 make any annouacement on the subjeot.”

The Hon'’ble Sir Gangadhar Chitnavis.asked :—

MrE L 24. (1) Has Mr. K. L. Dutta's Report on Prices in India been considered
Beporton by Government ¢

Indla. (2) What action, if any, has been taken in connection with its publication,
with a view to make it available to the public P

(3) Will Gov.rnment kindly explain its attitude as regards the rolution
of the problem of regulating prices or mitigating the evil of high prices ?

The Hon'bie Sir William Meyer replicd :—

“ The first and second parts of the question were answered in the reply
which I gave, on the 8th September, to a similar question askexd by the How’ble
Maharaja Ranajit Sinha. The usual arrangements will be made for sale to
public as in the case of otlier Government publications.

As regards the third part of the guestion, the Governmert of India's
views on the Report will be published, as I explained on the 8th September, at
‘the same time as the Report itself. But my Hon’ble friend must not expect to
find, either in the Report or in the Resolution, any schema of prics regulation
cra general panacea for the hardships which hizh prices, like other changes in
cconomic conditions, may impose on particular classes *’

_ The Hon'ble Mr. Abbott asked : —

" Indtan 25. ¢ (1) With reference 1o the reply given by the Hon’ble Major-General
Modicar ™™ Birdwood to my questions pat on the 17th September, 1913, will the Govern-
Department. 1 ont be pleased to state whether a reply has yet'been given to the memorial

of about 8} years ago, regarding designation, disabilities as to status, pay,

conditions of sarvioe, etc.

(2) Will the Government be pleased to stalc whether they propose to
extend to them the same privilege and concession as was recently sanctiome:!
for the Indian Medical Service, that is, wheo fravelling hy Railway at their
own expense {0 travel in the class in which they ara entitled to travel at the
public expense on paymen! of the fare of the class next below it ?”

His Excellency the Coramander<in-Chief replied : —

* (a) The matter is still under consideration. As- large espenditare is
involved, it is likely that some time will clapso before any definite reply can
be given to the memorialists. -

(b) The extension of the concession referred to by the Hon'ble Member
“was made to hring officers of the Indian Bedical Service into line with .other
recimental officers of the same ranks., The case of the Indian Subordinatc
Medieal Pepartment is rot analogous, as its members already receive the same
concessicns as are allowed to officers aud warrant officers in similar positions in
cther depertments, . The question of the extension of this concession, which has .
naw been raised for the first time, will, bowever, reccive consideration,”
o, The Hon'ble Mr. Abbott asked :—
i, m‘ ’ 28. *Is it a fact that several appointments of Indians have been made

. 'angie- - direct to the grade of Deputy Superintendents of Police ?

£

donts of

?

o

Y. Do Government propose tn confer a proportionate number of these
appoinimgnts on members of the Domiciled Anglo-Indian Commuuily in cach
Province ? ” ’



QUELTIONS AND ANSWERS. "

[16r1 SEPTEMBER, 1914.] [Sir Reginald Craddock ; Alr. Abbott ;
The Commander-in-Chief ; Sir William
HMeyer.) '

The Hon'ble Sir Reginald Craddock roplicd :—

‘*“ The Government of India have no definite information on the point, but
from tho statement laid on the table on the 24th February last in connection
with a question ask by the Hon’ble Member, it would appear that some Indians
;\)ml'g recently been appointed direot to the grade of Deputy Buperintend .1t of

olice.

The appointment of Deputy Superintendents of Police is 4 matter within the
discretion. of the local Governments, and the Government of India do not pro-
pose to.issue any further general instructions. ” .

The Hon’ble Mr. Abbott asked :—

27. “ Will the Government be pleased to state whetlier they propose to Isbirtor
open depéts at suitable centres for the enrolment and recruitment of European festotr-
British subjects iu Iadia for enlistment in the British Army ?” %‘,'.,:}'i{.“r -
Army,

His Excellency the Commander-in-Chief replicd : —

“ It is proposed to open recruiting depdts for the recruitment of men of
Europcan parentage for British units at Calcutta, Bombay, Madras, Karachi
and Bangoon, and men will, within certain limitations, .also be permitted to
cnlist for any corps atthe Head-quarters of any British anit in 1ncia. ”

The Hon'ble: Mr. Abbott asked :—

. 28, “Will the Government be pleased to siy—- m&gyn{

. * subordiaate
(1) Ifitisa fast that nopromotion has been made from the subordinatez"“l’s’?f"

to the superior grades of the Military Accounts Department since 1914 ? M’,{,’},’g""’-
y 3 I e ® B partmaen
9) If it isa fact that such promoticns are made from time to time *.: the - y
Civil.and Publio Works Accounts Services ? .

. (8) Ifitisa fact that Deputy Examiners of the Military Accounts perform
duties simi'ar to those assigned to Officers of the Superior Service in - that
Department and that their duties and responsibilities are not wunlike those
allotted to Officers in the superior grades in the other Account Services ?

L (~4§ ‘IFf the answerto (1) is in the adirmative, why no such. promotion has
been made ? .

iy (5‘). Whether the Government propose to. cause a full inquiry to be made
“§nto the matter and a report furnished showing reasons why Deputy Examiners

- of the Military Accounts Departmeat are held to be ineligible for promotion to
“the higher grades.” :

Thre Hon'ble Sir William Meyer. replied :— .

;".. (1) .and (2), Tle.answers to parts (}) and (2) of the question are in the
- afirmative. : '

“7.o . T 'presume that the date 1914 given in the question’is a. clerical error. In
_ ¥ any case, no such:promotion has been mae in the Military Accc ats Depart-
- ment-since:1£90. . '
“}"? (8): Deputy Esaminers of the Military A'cconnts Departient. correspond o E
." “roughly"with Chief Superintendents of the" Civil Accounts' Department,- and:
like the latter officers, are employed to assist the superior officers of tho- Dépa‘rt:
ment, but’ may also dischargo dulies which* would otherwise fall on junior
members of the superior staff, .

Ll



8 QUESTIONS AND ANSWERS.
[Sir Tbrahim Rakimtoola ; Sir William Meyer.]  [16TH SEPTEMBER, 1914.]

(4) Because formerly the superior staff of the Dopartment was recruited -
from officers of the Indian Army, and is now recruited from candidates appoint-
ed by the Secretary of State in England. ~

(6) No action as suggested in part 5 of the question is considered neocssary.

Deputy Examiners have during the last few years beon givea a higher
place in the interior economy of the Dapartmont than formerly, and the question
of further improving their prospects either by the solection, from time to time,
of deserving and capable incumbents for the superior staff, or by increasing
their pay has been under consideration by the Military Accountant-General
and proposals on the subject are shortly expected from him. The question has
also beea before the Public Services Commission. The proposals of the Military
Accountant-General and any recommendations whioch the Public Servioes
Commission may make will receive due consideration from Governmsat.” -

The Hon'ble Sir Ibrahim Rahimtoola asked :—

;;n-m for 29. “Will Government be pleased to furnish the fullowing information
informa**in a tabular form for each of the last 5 years ?

Previncs,
satvia 1s¢ column.—The year.
T atien, 9nd column.—The name of each of the Provincesand loeal administrations

fovsane i4 i\ Tndia including Burma, North-West Frontier Provincs and Baluchistan.
grants,

3rd column.—Population according to the I-stcensus of each Province
and local administration excluding the population of Native States. _

4ih column.—Total amount of revenue collected in each Provinoe and
local administration - under Imperial heads.

5th column.~—Total amount of revenune demand under Provincial heads,

6th column.—Total amount of revenne demand nndgr divided heads,
stating the portion (a) retained by each Province and (b) paid to the Tmperial
Government. :

7tk column.—Total revenus of each Provincs for Provincial purposas,

. oh oolémn.—-’l‘oﬁl amount of payments by each Province tothe Imperial
Goveroment. : .

9th column.—The amount of assignmeants granted to each Provineial
Government under the terms of the current Provincial contracts.

10tk column.—The total amount of grants paid to each Provincial Govern-
ment for non-recurring expenditure under (a) Bducation and Sanitation and ()
all other heads. .

1}!h column.—The total amount of grants made to each Provincial
Government for recurring expenditure under (¢) Eduecation and wanitation
and (b) all other heads.”

&

The Hon’ble Sir William Meyer roplied :—

“ Much of the information asked for by my Hon’ble Friend is already
available to bim in our publisbed accounts and statistics. The population
statistics will be found in table 2 of the ¢ 8tatistical Abstract relating to
British Indis.” -The amount of r2venue collected in India in each provinco
under {a) Imperial, () Provincial and (¢) Divided heads, fogether with the
portion of (r) received by the Imperial and Provincial Goveruments, respect-
ively, will be found in Accounts Nos. 7 and O of the Finance and Revenus
Accounts ; and the figures for the Home Treasury of the Government of India
will be found in Acoomnt No. 2 of the same publication. Corresponding figures
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[16ra SeereMpER, 1014.] . [Sir Tbrakim Rohimloola; Sir Willizm
Meyer ; The President ; My, Ghuznavi; )
~ The Commander-in-Chief]

for a series'of years will be found in Acoounts Nos. 9 and 3 of the ¢ Btatistics
compiled from the Finance and Revenue Accounts of the Government of
India’. The amount of assignments: granted from Imperial to Frovincial
revenues, or vice versa, under the terms of the current provincial settlements,

will bf found in Accoudt No. 71 of the Financeand Revenue Accounts for
1912-13.

In these accounts the figures for the Notth-West Frontier . Province are
shown as wholly Imperial in a separate column, and the figures for Baluchistan
are included in the wholly Imperial revenue shown under, the column headed
India General. This arrangement is adopted because there.is no regular
grovincial settlement with these minor administrations, though they have

een. given certain independent powers of incurring expenditure.

2. It is not possible to discover readily from the published Finance and
Rovenue Accouuts the detailed information about Imperial grants which ~my
Hon’ble Friend wants for the 10th:snd.11th columns of his statement. I
accordingly lay on the table statements® giving this information for the five years
ending 1912-13. The accounts for 1918-14 bave not yet been-finally closed.”

The Hon’ble Sir ILahini Rahintoola :—* With your permis-
-‘sion, My Lord, I should fike to ask the supplementary question whether all
these publications to which I have been referred have got to be investigated by
us in order to get in a concrete form the information which I have asked in -~
this question, each column having a direct bearing on the issue that I propose
to ruise.” .

The Hon'ble Sir William Meyer :—*“ The answer I would give
" to the Hon'hle Member is that the compilation of such a statement as he
requires needs some -abour somewhcre end it, is. considered wmore
expedient that the Hon’ble Member, if he take: a deep interest in the subject,
should work up the figures himself than that the work of the Finance Depart-
ment should be clogged, especially at this period of stress, by having todo it.”

. 'The Hon’ble Sir Ibrahim Rahimtools :—*I understand,
Your Excellency, that the Hon’ble Member desires that we should e:-tertain a
Secretariat staff to work out these detfails.””. '

- His Excellency the President :—* Order | Oxder 1"
The Hon’ble Mr. Ghuznavi asked :—

_.:80. “(a) Isthe Government aware that there is a feeling of disappoint- Pengee ="
" ment in Bengal owing to the inability on the part of the authorities to accept %™+
- the services of ‘those who came forward to be -enlisted as members of the

proposed Bengal Ambulance Corps ?

C () Will the.Governwment be pleased to state :whe_t-'h:elf they will be pre-
. pared to utilize their services, if necessary, when those that volunteer for scrvice
* in an Ambulance Corps are trained and have learnt their duties?

() If so, wiil the Government be pleased to state whether they are
__prepared to make arrangements to teach them their duties so that t-cy may be
" effective members of an' Ambulance Corps? ' ,

N A, o Hxs Excellency the COmmé,ndexf-in-Chief replied :—

‘ "_;‘h""f".:']?ﬁl'llé"Government of India have ‘nothing to add to the correépoimdenc‘e

'+ jublished on- this topic between the Hon'ble Mr.-Sinha and Bis Excellency — *
<+ {he Governor of Bengal. " - .

T Vids Appaadicss b, N[, asd N. (pp. 227.229, pcsl).
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[3Ir. Ghucnavi ; Sir Rarcourt Buller ; (16T SEPrEAmER, 1914.]
- Afr. Dadabioy.]

The Hon’ble Mr. Ghuznavi asked :—
g?&‘.‘}.“‘.g . 81. “(a) Is it n fact (hat Tndian Musalman pilgrims to the Hedjas on

Rierms *2 their way through the disinfecting. shels before embarkation at Bombay are

dedjas. stamped on the backs of their hands and on their breasts P

(8) 1t so, will the Government bo pleased to state whether they propose
to take steps so that somo other means may be adopted for distinguishing
pilgrims who are passed after medical inspection P ”

_ The Hon'’ble Sir Harcourt Butler replied : —

“ The answer to (a) isin the afirmative. The system has been in force for
15 years and no compulsion is used.

(b) The matter is engaging the attention of the Government of Bombay,
who state that they are issuing an explanatory press note on the subject.”

The Ion’ble Mr. Ghuznavi asked :—

Estatlish. . Q2 “(4) Has the altention of the Government been drawn to an article
caristtan  yipblisked in the Mlussaliman of the Tth Augus, reproduced partly from the
Colleses 13 '(Common IV eal, anent the Dacca University Scheme ?

Tatverst 3, (5) Is it a fact that Government favoursthe idea of establishing Christian
Missionary Colleges for men and for women as part of the Dacca University

Scheme ?

(c) Has the attention of the Government been drawn to the resolution by
the Government of Bengal in which it states that ‘nothing in the nature of
proselytism among non-Christian studeni: will be allowed’?

(4) Hns the attention of the Government been drawn to aletter published
ia the Statesman of the 23rd August over the signature of the Rev. Mr.
S8hore of the Oxford Mission, Dacca, on the subject of the work of - that

Mission 2 ”
The Hon'ble Sir Harcourt Butler replied : —

" The Government of Indiabave not scen the articlo alluded to as published
in the Mussalman of the 7th Aogust. They have seen the resolution of the
Government of Bengal published in the Colsnlia Gazeéte of August, the 13th,
1914, and the letter alluded to as published in the Stafesman of the 23rd
August. They await the opipion of the Go .roment of Bengal, who have invited
public comment and criticism.”

The Hon’ble Mr. Dadabhoy asked :—

Admissica 33. “ (a) Has any correspondence passed batween this Government and the
studsmts-  Becretary of Blate for India for the freer admission of Indian students into tho
eational tn. educational institutions c: the United Kingdom ?

stitutions of
Kiagdom, (b) If so, will such corrcspondense be laid on the table ?
" 'The Hon'ble Sir Harcourt Butler replied : — -

“The whole question is still tho subject of corrcspondence with the
Secrotary of State and it is not possible to publishanything at present. "
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[16ra SepreMEER, 1914.] [Mr. Dadabloy ; Sir Reginald Craddock.]
The Hon'ble Mr. Dadabhoy asked:—

34. “ Will Government be pleased to lay on the table a statement showing, .. 0 o -
previnee by province, the number of capital sentences pissed in each of thegapital sea-
vears 1012.13 and 1913-14, the number of acquittals in murder cases, the 8¢, zumzer
number of appeals by Government against such acquittals, and the number of iamurder

convictions on appeal with. details of senteaces ? Barot "

appeals
tsueh
asguitials

The Hon’ble Sir Reginaid Craddock replied : — aumber.

of convie-
tions en ap-

“The information is not immediately available, but will be obtained and ?
laid on the table in cue course.”

The Hon’ble Mr. Dadabhoy asked :—

- 85. “ Will Government be pleased to lay on the table a statement showing .
the percentage of murder cases in proportion to population during eich of the ofmprder
three decades since 1831, and the percentage of capital seatences inflicted ? g,""“‘z

and pargente
age of capi-.

The Hon’ble Sir Reginald Craddock replied : — falasauinoss

‘ Assuming that the expression sentences inflictedl means sentences imposed
by the Courts, the figures can be extracted -from the published criminal
statistics and census, tables and I shall be happy to place these at fhe disposal of
the Hon’ble Member should he care to ses thea.”

The Hon’ble Mr. Dadabhoy asked :—

.. 86. “ With reference to the Governmeut statement in the House of Com- questtagor -
mons ia March last that the whole question of appeals agninst acquittals was2peeals
under consideration, will Government be pleased to state if any decision hag auittals.
now been’ coms to on the'subject, and whether they propose to liy on the table
the connected correspondence, if any, between this Government and the
Seoretary-of State for India?”

The Hon'ble Sir Reginald Craddock replied i—
* The question is'still uader consideration, anl no papers can be laid on the
table at present. *’

‘The Hon'ble Mr. Dadabhoy asked : —

) 3'.7._:.!“Will Government be pleased to lay on the table a statément showing yomper of

éhe' n;jﬁlber of floggings in India in 1912-13 and 1913-14.” . Degsings in
The Hon'ble Sir Reginald Craddocl repiied : —

Tt is understood that the Hon’ble Member refers {o sentences of whipping
inflicted hy the Criminal Courts. A statemant® giving the figures for 1912 s
- laid on the table. The annual rejorts for 1913, from which the information
. would he taken, have not yet all bean received. The facts for that year can be
given later if the Hon’ble Member repeats his question at a subsequent
. session. .

The Hon'ble Mr. Dadabhoy ssked :i—

B 38."le1 Government be pleased to lay on the table a statement showing, yumpar. °,
year by year, for the last ten years, the number of persons sent to prison for persmssest .
default in payment of fines, as aleo the proportion which such persons bear to defauit “in

v e . 4
‘the tetal number of persons sent to jail during the ycar 7
*Pide Appeudix C.(p. 330, pose).




82 QUESTIONS AND ANSWERS; THE SEA CUSTOMS (AMREND-
* MENT) BILL.

[Sir Resinald Craddock ; Ay, Dadubhoy ; [16rm SEPTEMBER, 1914.]
My, Wuod ; Mr. Rayaningar ; Hr. Gillun,)

The Hon'ble Sir Reginald Craddock replied :—

*The information asked for{hy the Hon'ble Member is not contained in any
of the Jail or Judicial Statistics compiled for inclusion in the annual reports on
Jails cr Criminal Justice. The amouot of trouble involved in their collection
would Le altegether disproportionate to their importance The Government of
India, therefore, regret their inability to comply with the Hon'ble Member's

request.”
The Hon'ble Mr. Dadabhoy asked :—
Circulatlon 89. “ Will Government he pleased to consider the advisability of ecirculating
trantiations {reely in India translations in all the important vernaculars of the diplomatio
N : - 1 1]
to e correspondence between England and Germany relating to the War.
relating te .

War.

The Hon'ble Mr. Wood replied : —

“* The Government of India are grateful tothe Hon'ble Member for his
sucgestion, which will be transmitted to the Local Governments for such
action as they may consider desiiable

The Hon'ble Mr. Rayaningar asked : —

Appointment 40. “ (a) Do Government propose to lay on the table the correspondence

é,ﬁ “s3 that passed betwern the Madras High Court snd the Madras Government

{nagesorthe And between {he Madras Government and the Government of India regarding

Court. the last appointment of the two temporary additional judges of the High
Court ?

(b) Has the nttention of Goverament been-drawn to Sir 8. Subramanya
Iver’s article in Common Heal on Judicial Reform in India, and have Govern-
ment considered t''e suggestion made in it ?

(c) Do Goverment propose to take any action on the lincs suggested ?
The Hon'bie Sir Reginald Craddock replied :—

“ () The Government of India do not think that any useful purpose
would be served by the pablication of the ocorrespoudence which has passed
between them and the Madrss Government.

. (b) and (<) The Government of India have not seen the article referred

TEE SEA CUSTOMS (AMENDXENT) BILL.

The Hon'ble Mr. Gillan :—* My Lord, T move that the Bill further

to amend the Bea Customs Act, 1578, be taken into consideration. As | exe

plaived at the last meeting of this Council, the measure is a pumly formal ouve,
intended to romove certain minor defects iu the existing Awt.’

The motion was put and agreed to,

' The Hon'ble Mr. Gillan :—*I bave thon to mt;ve, My Lord, that
the Bill be jasted.”

The motich was pat aad sgread fo,



THE INDIAN LIFE ASSURANOE COMPANIES(AMENDMENT) 83
BILL; THE INDIAN POST OFFICE AND TELEGRAPH
(ANENDMENT) BILL; THE INDIAN A®MY (AMEND-
MENT) BILL; THE INDIAN AIRCRAPT (AMENDMENT)

BILL.

[16ru SErTEMBER, 1914.] [Mr. Qillan ; The Commander in-Chief ;
‘ Sir Reginald Craddock.)

THE INDIAN LIFE ASSURANCE COMPANIES
(AMENDMENT) BILL.

The H-n’ble Mr. ‘Gillan :—* I next move, My Lord, that the Bill
to amend the Life Assurance Companirs Act, 1212, be taken into considera-

tion.”
The motion was put and agreed to.

The Hon’ble Mr. Gillan :—* I move, My Lord, that the Bill be
passed.”

The motion was put and agreed to.

THE INDIAN POST OFFICE AND TELEGRAPH
(AMENDMEMT) BILL.

The Hon’ble Mr. Gillan :—* I move ihat the Bill further to amend
the Indian L'elegraph Act, 1885, and the Indian Post Office Act, 1898, be taken

into consideration.”

The motion was put and agreed to.
The Hon’ble Mr. Gillan :—“I move, My Lord, that the Billbe

passed.”

The motion was put and agreed to.

THE INDIAN ARMY (AMENDMENT) BILL.

- His Excellency the Commander-in-Chief :—“ My Lord, I
mova that the Bill to amend the Indian Army Acs, 1911, be taken into consi.

deration.”
. The motion was put and agreed {o. .

‘His Excellency the Commander-in-Chief :—* My Lord,
;move that the Bill be passed.”

.~~~ The motion was put and agreed to.

THE INDIAN AIRCRAFT (AMEN DMENT) BILL.

.. . The Hon’ble Sir Reginald Craddock :—“ My Lord, I beg to
‘nove that the Bill to amend the Indian Alralnps Act, 1911, be taken into con-
sidoration. I have nothing to add to the'remarks I made when introducing the

;Bxll at the last meetmo »
The motion was puf and agreed to.

The Hon'ble Sir Regmald Craddock :— My Lord, I now
move that the Biil be passed.”

The motion was put and agreed lo,



84 THE REPEALING AND AMENDING BILL.
[Sir 4i Imam.) [16T1 SEPTEMBER, 1014.]

THE REPEALING AND AMENDING BILL.

The Hon’ble Sir Ali Imam :—* My Lord, I move that the Eill to
amend cerfain enactments and to repeal certain other ecnactments be tnken
into consideration On the last occasion, when moving for leave to introduce
the Bill, I dwelt upon the principal features of the proposed logislation. Itis
bardly necessary for me to detain the Council aoy further.”

The motion was put and agreed to.

. The Hon'ble Sir Ali Imam :—* My Lord, I move that the Bill be

Passed.”
The motion was put and agreed to.

The Council adjourned sire die.

W. H. VIXCENT,
Snrra; } Secretary fo the Government of India,

The 23rd September, 1914, Legislotive Department.





